FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process of Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF BRI1IJ GOPAL CONSTRUCTION
COMPANY PRIVATE LIMITED

RELEVANT PARTICULARS

1, Name of Corporate Debtor BRIJ GOPAL CONSTRUCTION COMPANY
PRIVATE LIMITED
2. Date of Incorporation of Corporate 15t April, 2009
debtor
3. | Authority Under which corporate debtor | Registrar of Companies, Delhi
is incorporated /Registered
4, Corporate Identity Number /Limited CIN: U70200DL200SPTC189053
Liability Identity of corporate debtor
5. | Address of the registered office and Registered Office:
principal office (if any) of corporate A - 7/2, Shivaji Apptt., Sector 14, Rohini
debtor Delhi 110085.
Corporate Office:
4th Floor, Vikas Surya Shopping Mall, Plot
No. 18, Manglam Palace, Sector-3, Rohini,
New Delhi - 110085.
6. | Insolvency Commencement date in | 27" July, 2023
respect of corporate debtor
7. | Estimated Date of closure of insolvency | 23™ January, 2024 (180" day from the date
resolution process of commencement of Insolvency resolution
process)
8. | Name and Registration Number of | IBBI/IPA-001/IP-P-01960/2020-2021/13089
Insolvency Professional acting as Interim
Resolution Professional AFA Valid upto: 11.06,2024
9. | Address and Email of the Interim | T-1, 3rd Floor, Front Right Portion, Pankaj
Resolution Professional as registered with | Arcade, Pocket MLU, Plot No. 16, Sector-5,
the Board Dwarka, Delhi -110075
Email: fcafcsl9@gmail.com
10. | Address and Email to be used for | Mavent Restructuring Services LLP,
Correspondence with the Interim | B-29, LGF, Lajpat Nagar-III, Delhi 110024
Resolution Professional, if different from
those given in serial number 9 Email:cirp.brijgopalconstruction@gmail.com
11. | Last Date of Submission of Claims 10t August, 2023 (14 days from the date of
receiving the order)
12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)
14. | (a) Relevant Forms and (a)Web Link: -

(b) Details of authorized representatives
are available at: -

https://ibbi.gov.in/home/downloads
(b) Not applicable




Notice is hereby given that the National Company Law Tribunal, Delhi Bench-III, ordered the
commencement of a Corporate Insolvency Resolution Process against BRIJ GOPAL
CONSTRUCTION COMPANY PRIVATE LIMITED.

The creditors of BRIJ GOPAL CONSTRUCTION COMPANY PRIVATE LIMITED are hereby
called upon to submit their claims with proof, on or before 10*" August, 2023 to the Interim
Resolution Professional at the correspondence address mentioned against entry No. 10 only.

The Financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit claims with proof in person, by post or electronic means.

A financial creditor belonging to a class (Not Applicable), as listed against the entry No. 12,
shall indicate its choice of authorized representative from among the three insolvency
professionals listed against entry No.13 to act as authorized representative of the class [Not
Applicable] in Form CA.

Submission of false or misleading proof of claims shall attract penalties.

Mukesh Kumar Jain

Interim Resolution Professional

BRIJ GOPAL CONSTRUCTION COMPANY PRIVATE LIMITED
IBBI Reg. No.- IBBI/IPA-001/IP-P-01960/2020-2021/13089
Phone: - +91-9818478173

Email: cirp.brijgopalconstruction@gmail.com, fcafcs19@gmail.com

Place: New Delhi
Date: 28.07.2023



POONAWALLA
HOUSING FINANCE

3 M B CRIPEPISE

H9H7 9
ISR SIS

fﬂ-l'lﬁﬁ?I T R | R I s L I'?I-Tl'qﬁ? et & Torg o o
ETHAT THTET wiea) AT, 2016 & A 6 % anfie)

BEIMECEINCISEIR

4 fEra fAageor

411036

H ﬂ’c{ﬁ-‘lﬁ) F TEd SWIh BIURT / Toldd BRITAI—gATare STSRIT HIg-v f%ﬂ‘ﬁé@' (q:cf Ll ﬁan BRI HTg-w forfacs & wu o iﬁ%iﬁ)

SRR WA & I ¥, AKkA TR, 78 Qe & U duddd oFad Grfad &f [9hd | Tafh SEenEyhya—Yauhid & g AfaRT (1T

, 2002 diq 3t

R SUAES A 7 B "egH o fHar Swe |

7 AT TwIamsT TR weAY i, & wu § ifisnd) @MEeTEusTa—vavnhye) FRTia st qEs 4. 98, SelT fA8R, Bu—4, [Sia, BRATM—122015 (8Raom) T2
AT FITAY : "THYA—01, UUH T, TR INl, 991 U6 & §9Y, T fi s, #RG—250001" / “wife 4 30 /308, IR VISE TR, g Rraroh anf, Formee Is]
all) A, SATLSTLTHYA—TaATHT
P RIREN @) agelt 2, Feafafad wafa /af @ S € o8 § omR td O € 9 € aR W a7 & taifeR & are freferlea wor w@rdl / iRtae Fa]
$ TJed AR @ aRT 13(2) & Sfa frfa wE @ ague ¥ ST aiffwEer o) foram o) faswy S 2, 9% SEiEw eRSdl gRT d9wse: www.bankeauctions.conf

SRS Frvor-grerem-fifer ¥ I D4 L) e E— L L E—
1. gt 2 -1a1v dl A1 meﬁmm%ﬂﬂg o 319336 BRI B A 3R fenyfar fea ( Fl'aﬁﬁ) F 2002 & RIH 3 & A1 Ufed S SISRIH B ORT 13(12) & T‘EH W_W:C/ o afdr af¥erafaT a1 Raeor & ffr O
2. | e SeaTe @ (e o e 01 U 2008 i & ;ﬁ%[ fem ™™ SN @ e @ e | o fadll @ MR Aifew # Sfeetfaa (3 fomreee (@) & ) 6=~Rici—2022-td Tt Tere &, Qa1 b i de i 15=Jeri—2023 (e O T ST
3 l:rl‘“f‘_rm'ﬂTF‘m?ﬁar‘unmuh:r' T MTE T Tal, ool YIAE B o fog A Reifda v @i =ifew sy faar T %7;&“99/%? ﬁws?;rz) qAT Y O yEs W, ¥4 /5, g e AT IR A1)
L EATAREIEE ='4u|| G 9 N Ea) ' R, ' IV ER] YaEdRT AlfcH SIGL : 1281 97 e, ad, S
«p* RGN §RT /R BT A FR § el B W, SRS 3R PT TG e 2 5 semewaE igﬁ%ﬁf‘:ﬂ? e 7R fret 1281 o e, RN e, ey (T 03-IR2028 @ g v
4. | e c'-lrl-:rrlrnluh'r T |UT0200DL2009PTC 180053 gferffa fRa wad= w2002 & S Feml & 9 8 & | ufod S A @ gRT 13(4) & TEG S U_H @I TS wfhal 4 B @i 40,000 4 AT 7. 6 SmfY fasR AR, Sy ©. 3130830 /— . 2,86900/—
e e B e e WART B g A aftfa [uRt R AR Reifed @ de @) R 2| (et < (o wreher o ) e, e, 250002 7 Rerd &1 (ot g e o | (0% @ B o
i AT o rETRCRE e . : : : _ . . : . IL101 EOIR 30 T, kK
5 | e Tl e | sl e 3 -7 /2, e s RSy T ¥ SERGG AR S ST BT AT AT & o ¥ R § Ry B we B A et T N ek Ry & g )| O188733) s N _ S
s (e S L R tooss || e spmeren sroRim et s (@ 3 e aroRim et R & o o) o o oh ow o e @ s o e . 2455394/ (omd A T | g 4 o e R AR 540 e o
ﬁlﬁ'fi—fmm;-ﬁrﬂﬂ%hqq‘—‘gﬁﬂﬁ gferfd aREURRN &1 Y9 & fo Suael 999 & |ey ¥, s & gRT 13 &1 SU—URT (8) & Wae=l & ded  SUREA &1 47| 3. o iR Rig, T AR A W AR )| ol e R oty qe W BARGR B i 032028
4 Sl o P i BT fpaT ST 1 Hoot # o T FuRy 1 fawor 2 faw mw & . Ao T ﬁm'w“}s/f“i'w'w @ ST
6. | et wae A e ;; é}lg—;‘;_ggﬁﬁ - IL(100292:1L2 & B ga;(iﬁe e 450 1;31?422 (e e i ezmem/
. [eTSes JRT 57 TR T Tl ST AT areq 25000/~ - B, et
A e i - e i ' & fRy| T A qr_j@r @) 4 IL10078434) (ot v - ) o Rt Srawer — 486 T we) woe e < et ) (or = et T )
— — . : %.) —
. | ST N |23 STTae, 2024 (ST THE s P p——— 312023 G4 WO Gere A w102 4 & e ag| 202 T 1454000 /=
srsarr by g frfs st e B ot e 9 180w i) T, T SMATA Tefc SMUHh—1 BT 98 6% gdhsl| 24072024 09.05.2023 | 0T §. TS /0245 /a0 /19 /100103 Wﬁfﬁﬁﬁ - ;xﬁﬁ;m A %W Ffife & aﬂﬁ“ 7 405 WW cg;él (ot e S et E )
2 : S i e PERaT e, SERIATA 450 a7 e, i [T —
B | e HEr T T @ Ea | I ET ST ol gt | SR S, e, weife qax 79 W A, A 09052023 B AR w192084237 /~(@~e| | * S0 D A s favers ) @, T T, e 9 B e b e e
RTINS WITE] R Gof]. H_:BBIIPA-I01IP-P-01560/2020-2021/1 3045 E'C’@_\”W TR T 63_3“( Be, GRT X 301 g 49 E9R BE SUERICINEREMEE N IL10009413, favar T, Saw TR, feeeh, ofe) . 17,50.907/~ . 145400/~
T AT S AT I TR © 11 5 2024 T 49 @ ST AN aTel, A AGAEE IR 3R T 09 A=)QT A € aell 96 @125 %;%19222136 Frefgfe Y feweh, 110059, Rieeh, wRd ¥ Re § o W‘“)”“‘T\’ (o T o e g
. = - g %. 25,000/ — y BISEIE)
o.| ey e ST e afte| S, Frerd e, wrw el deveards, SERIK av At forer miSrmare () 7 s Al o 1 = ) (e Tola R ) (wite 30 7 ) )
'-J‘ -?\H H”ﬁm "\-I‘l_ﬁ "ll-l"i.'g"l'h;'."‘lﬂ,. 'l:"ll‘i. 1?13 Hﬂ L=t i | N gK (3 2 ) ﬁ ﬁ% % S G AT i b K i = e 0 ERTOT-STere—forer _q: Sk i
et —110075, B A : feafos 1 S@gmall com JERT YW /Heic /Wied  $I dlgel 39 TR 25-37T—2023 B 11.00-14.00 TSI 2832023 &1 5 Tl 31—3MM—2023 BT 11.00 91 & 1300 T
10 FrorFEs AT BT L Hﬂuﬂﬁwﬁﬂ i gagerd, 2 qd : wife | 180, URTH: @Wrel wife ST W"’%ﬂ“% Wga_zgmf i :’;gcﬁw T fe o https:twww-bamke '
- AR E—H i = L i : ' uReufeT ¥ Iuerer HreTH WA BT 1 |
SETHT B W, weaie E—HE f?ﬂﬁﬂwmw I, Fre=tt 110024 e, fror 20 Bie RS TSP, Reaofte s Tl SRR RERA R e B g 81 R B oo TR B TR A i S T 8 ST e e e
F114 : cirp. briggopalconstructiongmall. com ‘ . — : , & @O P T A 2|
11 Wmm;ﬂmﬁ—rfﬁ 10 3T 202 2| I RAR, | SATariTa dletl<l d2Mell MoiAMEle, dediic Ud| 24.07.2028 15022023 | ¢ O sacel/ 02457747147 100059 FHA AT B W, AY A B R, AMIPT SMESITH / TITHE & AR | AN BRAT B | WA BRI $H IBR & P) WA BT AHE— AEAEUHTA B Bigew f, @) T
7 —& s IS 9| e mferamaTe, 7 3 Rerd ™ . 6,/2 /10 15/02,/2023 & AR %.3919506.70 / —| B M — W Aee I, M) @il G: 9902879XXXXX, $HD §IE WG TR, ©) MEUHTHA Bre: SCBLO036001, ) I Uell : W s I, 90 wAN. AR, W€, §ag-40000
12| & fﬂl*HlkTﬁdthwl“HﬁW'-mﬂ 2] "8 | ' ' ’ N N = AT
- . (TUT I g I+ §IR Ul Al B Tarerar i o
4 W =El] |'5""°'.|“"| LGIE] *HJ ‘*:"-‘"5"' . LU ] =0T 3ﬁ—\1 AR 92'2\,5 B Tq IR r| 1) g A gl El?j\?ﬁ GEC) 1. e # it % & fow sTge dreardel 9 ol § 5 9 o el 31 wafa @y gd dar yerr @ 99wrge https:/www.bankeauctions.com & w9
 E B b e A B 0 B e A Wﬁ%ﬁ@“ﬁ HArex, 9 |ulT & d&y #§ i /vl / wife o B ol @Y o Siv 9 3 3 SR @i, i orgd @ uraas GRIT BYe 81| gegd dieieel B e ARG g, ae & T R, Sadd w4 e @
13.ﬁ'ﬁ4ﬂ1‘ﬂé—cﬁrﬂ'¢ﬁm19ﬁ!=-'-ﬁlu' AT T framy L gd: HeN e o §, T o & Ser SR aftf e @it # g/ T w2 #
FHFE |==‘|1'-"=|H-{ f,.;' ; e SIS TR % CET bkl R . /0245 /T / 14 / 100060 2, Jrefiereell @1 oe T P, W Al g R & sidia sifbd I & qure # Tgr & Al A & wHe W @ siftm 5 el # dreliem b Sar & @
. ; pigid:7 Uall ‘Lﬁa_:'“:':';;quﬁ'l FPREIR | 6 /2 /69,uR9m: wa. 5. 6 /2 /71,5TR: Yofe g 15,/02,/2023 @ SIJER 138520059 / — (R s Bl G Ry 9 e o
RIS T AT (VAT S T [0 AR ) . . i i ; <feroT: uTe oG TRl BOIR <1 91 3R Sie )Y A1) 3. ol Sl B el WY B 25 GRS R ERIST BT GHRISH PYT B S TGN A6l qod B WGy B 24 Hl B Sfax o HweAl S qen el Wik 9w 75 wfe
14. llﬂ'l_lﬂﬂﬁl’ﬂ!-"l'!-‘!ﬂ‘I? .I"mllﬂ_nlﬁrﬁq-r hitgsifibhi.gov.infenhomadownloads éawz%aﬁsﬁaav‘@m%qﬁraéaﬁm %A gfnd oFeR gRT R @ aifigfe vy M Y fifr & 15 et & sfex S ool 81l | FARa SHIG T AFTae S €, a1 A @ uiRa o @ d'd ey o |
':-:':ifl?-?E-'-:‘F:-I:-’Hmrqr_ﬂﬂ-:thlﬁtlﬂl {H}d'*L-—'ﬁl ) 4. wﬁmﬁwﬁﬂww@ﬁmﬂﬁawmwwmeﬁwﬁuﬁmmawméwaﬁﬁwmmﬁgﬁwaﬁv
ALK I e . . | ioft, Y | NPT G0 FECHAUX FIONT TS eiicl deeiel 25072029 08.05.2023 | For W, agw/0179,/T4 /20 /100182 S R Gl G0 (Y P s QU
B eRT =1 T ] ?%ﬂﬁﬁ‘-ll FEA [ HREHT, H:""ﬂ ur2— |l A 13T 27 u\_[ﬂ'li 2023 F Hollg 3R T qv_@?l’ﬁl'l’d gRamon ¥ Red smariy 09 /05 /2023 ® AR 2.1180164.71 /= https://bankeauctions.com and https://www.iifl.com/home-loans/properties-for-auction <& o |
ol M ST Sl Argee FafPea & fasag e F007 9T MarHer OfRar d1 FT &0 ' fraoit e e e ol Sfteror @ Far0 SRATRIE SRS i, & < F 97 e rt@bankeaucti FoueTEe o
= Y e 1 F, . 6. , Fgrgdr qAqT — ERECISKIER] ) EEnl — suppo ankeauctions.com, Herddr
R fEmE | HRT BT 9F T gHST 3R 3, Fe A (FIRE ST SRR AR TF /S e @7291981124/25/26 7 e % wad |
g4 MUTA S F9 wgde i & S 9 wEEr 9= S S e 10 FTE &EhA 529 9 TS H 313 A IS, IRTA wgasgiqﬁeﬁiﬂg)éuwaé‘raqﬁ REi 7. Ww,ﬂéiﬁjmwwmﬁﬂﬁﬁﬁiw?wg@ggwz%m;;%s;;wmwwmﬁeﬁaw‘ﬁ1aoozevz4sswwﬁwa
-'|-| i . L -I - 2 - -I_n x ﬂ = 1ot .l i 1 16.05 IS HEY YId: 9.30 g 18.00 dh hlel 3Tqr g—Hel: auction. 11l.com W |
MSUT“WF RS - e s AR A AT ks LRk @aa/wmm/mﬁase, 2 Pl ) @ . 8. VAGERT SURIE Forebdial B G far Smar & fF 7 S99 wref avgell a1 7 Radl & ofer tha 3= o, S «ifis sfteree 5 oM & 9w R afogg ol wra w® o
et ; : 48. fleett 5. 5,/2,6.7 /1, focT 3 XhdT 16 DeTcl FI ¥, THUE /0179 /T /21 /100135 T A, s sTReTeTe-tawee iRl off aRfRefl 7 wfty @ e @ &g Screrd W Ewf
FereeiT) BITa] o] S STl o [T See era 1FE ST g O e e | A e e : : o0 09,/05/2023 @ IR %.634507.05/— o.  YIqERT SuRGdl /3 BT An aE GrT Rhar o # R At & Saq avga B Sew /ey § fiwe ved § o 9% Rf-areer & ouR 49 far s
AT ETEY ST e e TR W A, I B e S s e mee s | 0 HREATHT 7,/128 TR hd A &3 529 T (B o AR ER T W A BT SR 10, ST JgARIT W B X Abed drefir /el bt gT el off wRor F g H g by o A Rt A, fasa frewd o fan e qon et gadr @ wE Al @R
fet Sroft & e = e fredm e (a0 S i ofafie w12 & o et & sl ™ ¥ ek qEs @ A iR R N & O wfe) P T B forn e o W R G I D e g e wwem _ _ _ _
FH}ETT_rﬁﬂT_IJF'HTWﬂﬂTWTTTﬁTﬂHE W] wRE T A ?Rja @15.75 11. &%ﬁﬁﬁ;@%?%éﬁgﬁﬁ%mzﬁf/w%ﬁmﬁqaﬁﬁﬁaﬁwﬁﬁ/ﬁmﬁmwééawﬁmmﬁﬁﬁm/:ﬁaﬁﬁﬁ?ﬁ
e T e WA e e Fra it ST, TR A, SRS ufr @ 7 @ T e o
: 2002%%%8(6)%%3%30%%%@
a7 2wl T aferey wrwe Wi @ !-Iﬂtln o a=Tire gyl 'l]_-.'";'“ WHATT q.—,q-.':' R ISaTEe. BaeEe m FOGT P TR R e ST @ o 4 MR Sem e R T I Sed e \IRT T St T vd STgetie @il @ el P oy | g e # fawg
fTia 28,07 2023 TS TR MRS, G IOTE g er Al Higde i Rrid: 29.072023 ﬁwmm%ﬁf&@ kiAo b R R b Rk G RRRERek A LR IR :
| o T (e yaltemer o IBENIPA-001/1P-P-01960/2020-2021/1 3080 ( T ) 2O :
T f.;w.'? Previous pags

ADDENDUM TO THE RED HERRING PRSOPECTUS DATED JULY 26, 202

3 ("RHP”) ("ADDENDUM")

This is with reference to the RHP filed with the Registrar of Companies, Maharashira at Mumbai ("RoC") on July 27, 2023, in connection with the Offer. Attention ofinvestors is drawn to the following:
The Promoters of the Company, have sold 15,788 473 Equity Shares, aggregating to 1.65 % ofthe pre-Offer Equity Share Capital of the Company at a price of ¥ 57 per Equity Share, to certain investors through the:
{I} share purchase agreement dated July 25, 2023 between the Company, SBFC Holdings Pte, Lid. and SBI Funds Management Limited (acting as an assel management company o the following mulual fund schemes, namedy, 5Bl Retirement Banefit Fund - Aggressive Plan, SBI Retirernent Benefit Fund - Aggressive

Hybrid Plan; SBI Retirement Benefit Fund - Conservafive Hybnd Plan, and 5B/ Retirement Benefit Fund - Conservative Plan);

ii) share purchase agreement dated July 25, 2023 between the Company, SBFC Holdings Pte. Ltd. and |CICI Prudential Banking and Financial Services Fund, ((i) and (i) together the “Clermont SPAs")

iv)share purchase agreement dated July 25, 2023 between the Company, Arpwood Pariners Investment Advisors LLP and ICIC] Prudential Banking and Financial Services Fund; {{iii) and (iv) together the “Arpwood Partners SPAs") and

{
{iii}share purchase agreement dated July 25, 2023 between the Company, Arpwood Pariners Investiment Advisors LLP and 5Bl Funds Management Limited {in ifs capacily a5 an investment manager of SBI Oplimal Equily Fund - Lang Termy,
{
(

v} share purchase agreement dated July 25, 2023 befween the Company, Arpwood Partners Invesiment Adwisors LLP. Arpwood Capital Private Limited, EightdS Senvices LLP and HDFC Asset Management Company Limited (in its capacity as an investment manager of HOFC Banking and Financial Senvices Fund) (the

“Arpwood Group SPA").
(together the Arpwood Partners SPAs, the Arpwood Group SPA and the Clermont SPAs, the "Promoter Secondary Transactions”)
The details of the transactions are as follows:

Transferor Transferee No. of Percentage of the pre-Offer Equity Share Date of share Date of transfer | Number of Equity Shares held | Percentage of the pre-Offer Equity Share
Equity Shares Capital, prior to completion of transfers purchase agreement = of Equity Shares | post completion of the transfers = Capital, post completion of the transfers
sBFC Holdings Pte. Litd. SBI Relirement Benefit Fund - Aggressive Plan 2,728 420 6587 % July 25, 2023 July 28, 2023 622,813,525 B4.95 T
5B Refirement Benefit Fund - Agaressive Hybrid Plan | 1,439,210 July 28, 2023
EBi Retirement Benefit Fund - Conservative Hybrd Plan 163,510 July 28, 2023
| SBl Retirement Benafit Fund - Conservative Plan | 54,825 o July 28, 2023
- _ | ICICI Prudential Banking and Financial Services Fund 4,385,964 - July 25, 2023 July 28, 2023 S -
Arpwood Partners Investment Advisors LLP | SBI Optimal Equity Fund - Long Term 877,183 10.85 % July 25, 2023 July 28, 2023 98,837,506 10.31 %
ICICI Prudential Banking and Financial Services Fund 877,193 July 25, 2023 July 28, 2023
HOFC Banking and Financial Services Fund 3,456,551 - July 25, 2023 July 28, 2023 - -
Arpwood Capital Private Limited 1,278,901 266 % July 28, 2023 24,257,337 2,53
Eightd5 5 EEF.'IEES LLF 52? 106 1.10 % July 2 EE EDEE 1[|' '!]CIEI 1?'1] 1.04 %

Cnnespnndmg n::har:ges will be made in “Capital Struciure - (wiil} Details of Equity Shareholding of our Promoters and members of the Promoter Group in our Cﬂmpany Buitd-uip of Promolers’ Equiity Sﬁar&hm’n‘mg i our Cnmpany"ﬂn pag& 85 and other relevant sections of the Pmspeclus

The abovementioned changes along with the Bid cum Application Form, the abridged prospectus, the price band adverlisemeant and the statutory advertisement are o be read in conjunction with the Red Herring Prospectus and accordingly their references in the Red Hermring Prospectus stand updated pursuant to this
Addendum. The information in this Addendum supplements and updates the information in the RHP, as applicable. However, this Addendum does not reflect all the changes that have occurred between the date of filing of the Red Herring Prospectus and the date hereof, and does notinclude all the changes andlor updates
that will be included in the Prospectus. Please note that the information in the Red Herring Prospectus will be suitably updated, including to the extent stated in this Addendum, as may be applicable, in the Prospectus, as and when filed with the RoC, SEBI and the Stock Exchanges. Investors should read this Addendum along

with the Red Herring Prospectus, filed with the RoC, SEBI and the Stock Exchanges before making an investment decision with respect to the Offer,
All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

THE EQUITY SHARES OF OUR COMPANY WILL GET LISTED ON MAIN BOARD PLATFORM OF BSE AND NSE

In case of any revision in the Price Band, the Bid! Offer Period will be extended by atleast three additional Working Days afier revision of the Price Band, subject to the Bidf Oifer Period
not exceeding 10 Working Days. In cases of forca majeura, sirike or similar circumstances, our Company may, for reagsons to be racorded in writing, extend the Bid/Offer Perod for a
minirnum of three Warking Days, subject to the Bid! Offer Period not exceeding 10 Working Days, Any revision in the Price Band and the revised Bid! Offer Penod, if applicable, shall be
widely disseminated by notification to the Stock Exchanges, by issuing a press release, and also by indicating the change on the respectve websites of the BRLMs and at the ferminals
of tha members of the Syndicata and by an intimation to Designatad Intermediarias and the Sponsor Banks, as applicabla.

The Offer is being mads in terms of Rule 19(2)b) of the Securities Contracts (Reguiation) Rules, 1957, as amended, [(*SCRR") read with Regulation 31 of the SEBI ICDR Regulations.
The Ofier is being made through the Book Building Process, pursuant to Regulation 61} of the SEBI ICDR Fegulations, where not more than 0% of the Net Ofter is being made
available for allocation on a proportionate basis to Cualified Institutional Buyers ("QIBs™) (*QIB Category”), of which our Company and the Promoter Selling Shareholders, in
consultation with the Book Running Lead Managers, allocated 60% of the QIE Category toAnchor Investors, on a discretionary basis (“Anchor Investor Portion”), of which one-third
will be reserved for domestic Mutual Funds, subsect to valid Bids being received from domestic Mubual Funds at or above the prica al which Equity Shares will be afiocated ko Anchor
Investors. Post allocation to the Anchor Investors, tha QIB Categaory will ba reduced by such number of Equity Shares. Further, 5% of the Net QIB Category {excluding the Anchor
Invesiar Partion) will be made available for allocation on a proporionate bases to Mutual Funds onby and the remainder of the Net QIB Category will be made available for allocation on a
proporbionate basis fo all Q1Bs (other than Anchor Investors), including Mutual Funds, subject fo valid Bids being received at or above the Offer Price. Further, not less than 15% ofthe
Mat Offer will be made available for aocation on a proportionate basis to Non-Institutional Investors and nof less than 35% of the Mat Offer was made available for allocation o Retad
Individual Investars, in accordance with the SEBI ICDR Regulations, subject 1o valid Bids baing received at or above the Offer Price, One-third of the Non-Institubonal Parbon shall be
available for alocation fo Mon-Instiutional Investors with a Bid size of more than 2 200000 and up io T 1,000,000 and two-thirds of the Non-Institutional Portion shall be availtable for
allocation to Non-Institutional Investors with a Bid size of more than ¥ 1,000,000 provided that under-subscription in either of these two sub-categonies of the Non-Instituiona! Partion
may ba allocated to Non-Institutional Investors in the other sub-catagory of Non-Institutional Portion in accordance with the SEBI ICDR Regulations, subject to valid bids being
received al or above the Offer Price. Further, Equity Shares will be allocaled on a proparlionate basis to Eligible Employees applying under the Employes Reservalion Porlion, subject
to valid Bids being received from them at or above the Offer Price. All Bidders (other than Anchor Investors) are mandatorily required to participate in this Offer through the Application
Supported by Block Amount (*ASBA™) process, and are raquired to provide details of their respective bank account (including LIP1 1D in case of UP| Bidders using UPI Machanism) in
which the Bid Amoun! was blocked by the SC5Bs or the Sponsor Bank, as the case may be. Anchor Invesions ane nol parmilted o parficipate in the Anchor Investor Portion thraugh the
ASBA process. For further details, see "Offer Procedurs"on page 466 of the RHP.

Bidders/Applicants should ensure that DP ID, PAN and the Client ID and UPI ID (for UPI Bidders bidding through UPI Mechanism) are corractly filled in the Bid cum
Application Form, The DP ID, PAM and Client ID provided in the Bid cum Application Form should match with the DP ID, PAN, Client 1D and UPI ID available (for UPI Bidders
bidding through the UPI Mechanism]) in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID and Client 1D as provided in
the Bid cum Application Form, the Bidder’Applicant may be deemed to have authorized the Depositories to provide to the Registrar to the Offer, any requested
Demographic Details of the Bidder/Applicant as available on the records of the depositories, These Demographic Detalls may be used, among other things, for giving
Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the Offer, Bidders/Applicants are advised to update any changes to their
Demographic Details as available in the records of the Depesitory Participant to ansure accuracy of records. Any delay resulting from failure to update the Demographic

Details would be at the Bidders/Applicants’ sole risk,
AS BA* Simple, Safe, Smart t ’Pl)
i ianl!!!

wa:f ﬂf ﬂppllﬁatlﬂn. =y LINTFIECF FAYRENTS INTERFALCE

*Applications Supported by Blocked Amount
("ASBA’) is a better way of applying to offers by

simply blocking the fund in the bank account,

For further details, check section on ASBA.

Mandatory in public issues.
No cheque will be accepted.

Investors must ensure that their PAN is linked with Aadhaar and are in compliance with the notification issued by Contral Board of Direct Taxes notification dated
February 13, 2020 and read with press releases dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.
COMTENTS OF THE MEMORANDLUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For information on the main objects of our Company. investors are
requesied o see “Histary and Carfain Corporale Malters™ beginning on page 240 of the RHP. The Memarandum of Association of our Company is a material document for inspecbon in
retation to the Offer. For furihaer detaids, ses “Materisl Confracis and Documents for inspechion” baginning on page 555 of the RHP,

LIABILITY OF THE MEMBERS OF OUR COMPANY: Limited by sharas.

AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authorised share capital of our Company is ¥ 13,000,000,000.00
divided into 1,300,000,000 Equity Shares of face value of ¥ 10 each, The issued, subscribed and paid-up Equity share capital of our Company is ¥ 9,568,089 060.00 divided into
&8 908 906 Equity Shares of face value of ¥ 10 each. For details of the capital structure of our Company, see "Capital Structure” beginning on page 80 of the RHP.,

NAMES OF THE INITIAL SIGMATORIES TO THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:
The names of the initial signatonies of the Memarandum of Association of our Company along with their alloiment are: Allotment of 1,959 %040 equity shares allotted 1o MAPE Advisory
Group Private Limited and 1 equity share allotied to M. Ramprasad. For details of the share capital history and capital struciure of our Company see " Capifal Siruchue” beginning on
page 40 ofthe RHR,

LESTING: The Equety Shares offered through the RHF are proposed to be listed on the Stock Exchanges. We have received in-primciple approvalks from BSE and NSE for the listing of
the Equity Shares pursuant to letters each dated May 10, 2023, For the purpose of the Offer, NSE is the Designated Stock Exchange, A copy of the RHP was filed, and the Prospecius
shall be filed, with the RoC in accordance with Section 26(4) of the Companies Act, 2013. For details of the material contracts and documents that were made availabde for inspection
from the date of the RHP up to the BadiCifer Clasing Date, see “Walerial Contracts amd Documents forinspection "on page 555 of the RHE.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI™): SEEI only gives Hs observations on the offer documents and thes does not constitute
approval of either the Offer or the specified securities stated in the Offer Document, The investors are advised to refer 1o pages 435 of the RHP for the full text of the disclaimer clawse of
SEBI.

DISCLAIMER CLAUSE OF BSE: Itis 1o be distinetly understood that the parmission given by BSE Limited should not in any way be deemad or construed that the BHP has baen
cleared or approved by BSE Limited nor coes it certify the comeciness or complateness of amy of the confents of the RHP. The investors are advised torefer to the pages 449450 of the
RHP for the full text of the disclaimer clause of BSE

DISCLAIMER CLAUSE OF NSE (the Designated Stock Exchange): Iis fo be distincily understood that the permission given by NSE should not in any way be deemed or construed
that the Offer Document has been clearad ar apprevad by NSE nor does it certify the corraciness or completanass of any of the contents of the Offer Document. The invastors are
advised to refer to page 450 of the RHP for the full texd of the disclaimer clause of MSE.

DISCLAIMER CLAUSE OF RBI: The Company has a valid cerificate of registration dated Cotober 19, 2022 issued by the Reserve Bank of India under Section 45 18 of the Reserve
Bank of India Act, 1934, However, the RE| does nol acoept any responsibility or guaraniee about the present posibion as fo the financial soundness of the Company or for the
cormectness of any of the statements or representalions made or opinion expressed by the Company and for the repayment of deposits/discharge of labililies by the Comgpany,
GENERAL RISKS: Investments in equity and equity-related secunties involve a degree of risk and investors should not invest any funds in this Offer unless they can afford to take the
risk of losing their entire investment. Investors are advisad fo read the nsk factors carefully before taking an investment decision in this Offer. For taking an investiment decision,
mvestors must rely on their own examination of our Company and the Offer, mcluding the risks mvolved. The Equity Shares have not been recommended or approved by the SEBI, nor
does SEBI quarantes the accuracy or adequacy of the contents of the RHP. Specific attention of the investors is invited 1o “Risk Factors"on page 26 of the RHP

UPI-Mow available in ASBA for all individual investors applying in public issues where the application amount is up to ¥ 500,000, applying through Regislered Brokers, Syndicate, CDPs & RTAs. Retail Individual Investors and Non-Institutional Investors
also have the option to submit the application directly to the ASBA Bank (SC5Bs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account used for bidding is linked to their PAN.
Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT nofification dated February 13, 2020 and press release dafed June 25, 2021 read with press release dated September 17, 2021.

ASBA has fo be availed by all the invesfors excepf Anchor investors. U may be availed by (i) Retal Individual investors in the Retail Porfion; (i) Non-Inshitufional Invesfors with an application size of up fo 3 500,000 in the Non-Institutional Porfion and the (i) Eligible Employees hidding undsr the
Employee Resarvation Porfion. For details on the ASBA and UPf process, please refer fo the defails given in the Bid Cum Application Form and abrdged prospectus and also please referto the section "Offer Procedure"on page 404 of the RHP The process is also avalable on the website of Association
af lnvestment Bankers of Indfa (“AI81°) and Stock Exchanges and in the General Infarmalion Docwment, The Bid Cum Application Form and the Abrdged Praspactus can be downloaded from the websifes of B5E Limifed ("BSE’) and National Slock Exchange of india Limited ["NSE", and fogether with
BSE, the “Stock Exchanges'’) and can be abtainad fram [he list of banks thal is displayed on the wabsife of SEBI al www sebi govin'sebiwebiother'OtherAction, do ?doRecognised Fpr=yas&intmld=35 and hitpsdwwa sabl govinsabivebiotherOtharAclion ao PdoRacognisedFpi=yesdinimiad=43,
respectively az updsted from fime fo fime. Farthe listof UP! apps and banks live on (IPO, please referfo the link; wwwe sebi govin. UP Bidders Bidaling using the UPI Mechanism may appiy through the SC58s sand mobile applications whose names appearon the websife of SEBI a5 updated from time fo
fime. Axis Bank Limifed and JCICI Bank Limited have been appointed as the Sponsor Banks for the Offer, in sccordance wath the requirements of SEBI circular dated November 1, 2018 a8 amended. For Offer refated quenes, please contact the Book Running Lead Managers ("BRLMs") on their
respactive amail D5 ag menfionad balow. Far U related quenes, investars can contact NPCH af the lalf free numbar; 18007201740 and mal i ipo. upi@npar.ong. in,

BOOK RUNNING LEAD MANAGERS

I‘A}{IE CAPITAL

Axis Capital Limited

1" Flesor, Asis Howse, C-2, Wadia Intarmatonal Canfra
P. B. Marg, Worli, Mumbai - 400 025 Maharashtra, India
Tel: +81 22 4325 2183, E-mail: sbfc ipo@axiscap.in
Wabsite: www.axiscapital.codin

Investor Grievance E-mail; complants@axiscap.in

kotak’

Investment Banking
Kotak Mahindra Capital Company Limited

(' ICICI Securities

ICICI Securities Limited

ICICI Viantura House, Appasaheb Marathe Marg, Prabhadevi
Mumba: 400 025 Maharashira, India

Tel: +31 22 6807 7100; E-mail: sbic ipo@icicisecurities, com
Websita: www.icicisacurities.com

Investor Grievance E-mail; customercare@icicisecurites.com
Contact parson: Samear Purahil! Sumd Singh Contact person: Mayur Arya'Harish Palal Contact Person: Ganesh Rane

SEBI Registration No: INMODD011173 SEB! Registration No: IN M000012029 SEBI Registration No.: INMOO0D0E704

AVAILABILITY OF THE RHP: Investors are advised to refer to the FF.HFI and the "Risx Facors” beginning on page 26 of the RHP hafﬂrﬁ applying in the Offer. & copy of the RHP will be
made available on the website of SEBI at www.sebi gov.n and is avallable on the websies of the BRLMs, ICIC] Securibies Limited at www icicisecurities.com; Axis Capital Limited at
www.axiscapital co.in and Kolak Mahindra Capital Company Limited at hipslinvesimentbank kolak.com and the websites of the Stock Exchanges, for BSE al www. bsaindia com
and for N3E at www.nseindia_com.

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Application Form can be obtained from the Registered Office of our Company, SBFC FINANCE LIMITED: Tel: #91 22
67875344 BRLMs: ICICI Securities Limited, Tel: +81 22 6807 7100; Axis Capial Limited, Tal: +91 22 4325 2183 and Kotak Mahindra Capital Company Limited, Tel: +91 22 4336 0000
and Syndicate Member: Kotak Securities Limited, Tel: =91 22 62185410 and at selected lacations of Sub-Syndicate Membears {as given below), Reqistered Brokers, SC5Bs,
Dasignated RTA Locations and Dasignated COP Locations for participating in the Offer. Bid cum Application Forrme will also be available on the wabsitas of the Stock Exchanges at
wwrw. bseindia.com and www.nseandia.com and af all the Designated Branches of SC5Bs. the lisi ofwhich is available on the websites of the Slock Exchanges and SEBI.
SUB-SYNDICATE MEMBERS: Anand Rathi Share & Stock Brokers Limited; Anand Share Consuftancy; ANS Pt Limited; Astwani Dandia & Co; Axis Securities Limited; Centrum
Broking Limited; Chaice Equity Broking Private Limited, Dalal & Broacha Siock Broking Py Limited; DBiInternational) Stock Brokers Lid.; Euraka Slock & Share Broing Sarvices Lid.,
Finwizard Technology private Limited; G Raj & Co. (Consultanis) Limited: HDFC Securities Lid.; IDBI Capital Markets & Secunities Limited; [IFL Securities Lid.; Jhaveri Securities; JM
Financial Services Limited; Jobanpulra Fiscal Senaces Private Limited; Kalpataru Mulbiplier Limited: Keynote Capitals Limited; KJMC Capital Market Services Limited; Lakshmishres
Invesiment & Securities Pyt Limited; LKP Securifies Limitad; mventure Growth & Secunties Lid.; Marwadi Shares & Finance; Motilal Oswal Securities Limited; Nirmal Bang Sacurities

E-mail: sbfcfinance.ipof@kotak.com

1 Flaor, 27 BKC, Plat Mo, 27, *G" Block, Bandra Kurla Complax
Bandra (East), Mumbai 400 051 Maharashira, India
Tel: +81 22 4336 0000; Website: hitps-/finvestimenibank kotak.com |

Investor Grievance E-mail: kmcoredressal@kotak.com

| REGISTRAR TO THE OFFER | COMPANY SECRETARY AND COMPLIANCE OFFICER
Jay Mistry, SBFC FINANCE LIMITED
A K F I NTEC H 103, 17 Floor, C&B Square, Sangam Complex, Andhed Kura Road,
FABIimES TRaNRFOREATID Village Chakala, Andheri {East), Murmbai 400 059 Maharashira, India
KFin Technologies Limited Tel: 022 6787 5344; E-mail; complianceofficeniisbfc com; Website: www.sbic.com

Selensum, Towsr-B, Plot 31 & 32, Financial District,

Manakramguda, Senlingampally

Hyderabad, Rangareddi 500 032, Telangana, India

Tel: +91 40 6716 2222 1 7961 1000; E-mail: Sbfcipoi@kintech.com |
Investor grievance e-mail: einward ns@kfintech com

Website: www kfintach com; Contact person: M. Muralikrishna
SEBI Rﬂglslratmn No: INRODD00OZ21

Pt Limited; Nu'.-'ama Wealth and Investment Limited (Edetweiss Broking  Limited), F‘a.el Wealth Advisors Pyt Limited; Prabhudas Liadhar Pl Lid.: Pravin Ratflal Share & Stock
Brokers Limited; RR Equity Brokers Private Limited; SBloap Securties Limited; Sharekhan Ltd.; SMC Global Securities Lid.; Systematix Shares and Stocks (India) Limited; Tanna
Financial Sanaces; Trade Bulls Securities (P Ltd.; Way2wealth brokers PviLid. and YES Senuriues {Incea) Limited,

ESCROW COLLECTION BANKS: Axis Bank Lirnitad and Kotak Mahindra Bank Limited.

PUBLIC OFFER ACCOUNT BAMNK: |CICI Bank Limsted.

REFUND BANK: Axis Bank Limited

SPONSOR BANKS: Axis Bank Limited and ICICI Bank Limited,

UPI: UPI Bidders can also Bid through UP| Machanism,

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

Investors may comact the Company Secretary and Compliance Officer or the Regisirar
to the Offer in case of any pre-Offer or post-Offer related grevances including non-
receipt of lelters of Allotment, non-cradit of Allotted Equity Sharas in the respactive
beneficiary acoount, non-receipt of refund orders or non-receipt of funds by electronic
mode, elc. For all Offer related queries and for redressal of complaints, investors may
alsowrile iothe BRLMs.

For SBFC FINANCE LIMITED

On behalf of the Board of Dweclors

Sdi-

Jay Misiry

Company Secretary & Compliance Officer

Place: Mumbai
Date: July 28, 2023

SBFC FINANCE LIMITED is proposing, subject to receipt of requisite approvals, market conditions and other considerafions, bo make an inibial public offer of its Equity Shares and has filed a draft red herring prospectus dated March 21, 2023 with SEBI (the “DRHP") and a red herring prospectus dated July 26, 2023 with the RoC. The RHP is made available on the website
of the SEBI at www.sebl.gov.in as well as on the website of the BRLMs L., ICIC| Securities Limited at www.icicisecurities.com; Axis Capital Limited at www.axiscapital.co.in and Kotak Mahindra Capital Company Limited at hitps:linvesimentbank. kotak.com, the website of the NSE at www.nseindia,com and the website of the BSE at www.bseindia.com. Any potential
imvestor should note that inwesiment in equity shares involves a high degree of risk and for details relafing to such risks, please see the section titked ‘Risk Factors"beginning on page 26 of the RHP. Potential investors should ot rely on the DRHP for making any investment decision,

The Equity Shares have not been and will not be registered under the United States Securibes Act of 1933, as amended (the “U.S. Securities Act’) or any other applicable law of the United States and, unless so registered, may not be offered or sold within the United States except pursuant to an exemplion from, or in a transaction not subject to, the registration
requirements of the L5, Securties Act and applicable state securilies laws. Accordingly, the Equity Shares are being offered and sold (a) only to persans reasonably believed to be (i) “qualiied institutional buyers” (a5 defined in Rule 14d4A under the LS, Securities Act and referred to as *U.S. QIBs") in transactions exermpt from the registration requirements of the LS,
Securities Act, and (i) Qualified Purchasars, as defined in Section 2(a)(51) of the U.5. Investimant Company Act of 1940, and [b) outside the United States in offshore transactions in compliance with Regulation 5 and the applicable laws of tha junisdiction whara those offers and sales are made, Thare will be no public offesing of tha Equity Shares in the United States.
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e NORTHERN RAILWAY o PRAG BOSIMI SYNTHETICS TTD: - i
Cl a S Sifi e d S I L ks Open E-Tender Notice 3,;;“_ Registered Office : House No.4, Ambikagiri Nagar, Milan Path, R. G. Baruah Road, Guwahati - 781 024. a8 e HEHRTSS 28114, East Patel Nagar New
= At iotemy CIN No.: L17124AS1987PLC002758Email: secretarial@bosimi.com, Website : www.pragbosimi.com I(I ﬂan_k of Maharashtra ’ .
The Deputy Chief Signal & Telecom Engineer/TW, NDLS, Northern Railway, for . ) \,,._w TS Delhi- 110008.
E—— and on behalf of The President of India’ invites 'Open’ e-stender under Two Packet e - Fax :011-42481310
_W- System on the prescribed form for the under noted waork: RBSU" fOI‘ the Quarter ended June 30 2023 :
“Suppdy, Instaltation, Testing & Commissioning of Remole Diagnostic d d : angal, . s
and Preventive Maintenanca System for the signalling work in Tilak Audited121 n
I’IyaﬂgRe/sor]Cﬁl;;nlgr’fa/g:;nt Nm":r Bridge [(Excluslve)-Chipivana Buzurg (Inclusive) and Lucknow S Quarter ended on Months ended APPEHUIXTY
p s D |h'-110658 h X [Inclisivel-Ranper (Exclusive] Setlion of Morhern Railéay icow Nr PARTICULARS from April POSSESSION NOTICE
changed my name to Yogesh it i 30-Jun-2023 31-Mar-2023 30-Jun-2023  2022- [UNDER Rule 8(1) of Security Interest (Enforcement Rules, 2002]
Kumar Khera,permanently - Rs.16.20,21,152.72/- (Rs. Sixteen Crore Twenty . (Unaudited),  (Audited) | (Unaudited} Mar.2023 | | \yhereas, The undersigned being the authorized officer of this Bank of Maharashtra, 28/14
, 2 work Moiy: Wiy Le Fhangeanta e FAmOIEd iy | Totat income-from Operations 283.76 2310 92.03 166.77 | East Patel Nagar, Delhi-110008 under the Securitisation and Reconstruction of Financial
0040680160-9 Two and Paisa Seventy Two only) — 2| Profit/(Loss) before exceptional and tax items (239.41) (492.80) (258.58) | (1,210.08) Aeaee @l Enforc,ement of Security Interest Act,2002(Act no. 54 of 2002) and in exercise of
Earnest Money Rs 9,60,100.00/- as mentiened in NIT on IREPS 3| Profit/(Loss) before extraordinary item and tax (239.41)|  (492.80)|  (258.58)| (1,210.08) : L S
I,Sita Gupta w70 Sanjay Kumar powers conferred under Section 13(2) read with rule 3 of the Security Interest (Enforcement)
Gupta,R/0 Validity of Offer 80 days from the date of opening of tender 4 | Profit/(Loss) from ordinary activities before tax (239.41) (492.80)|  (258.58)| (1,210.08) Rules. 2002 issued a demand notice dated 04.05.2023 Calling upon the borrower M/s
X/3661,Street.No.4,Shanti Availability of Tender On IREPS Website 5| Net Profit/(Loss) for the period after Tax (239.41) (540.96) (258.58) | (1,258.24) D na;nic Tools & Technoloaies throuah its -ro.rietor Mr l\%an?sh Kumar Pande to-
Mohalla,Gandhi Nagar, Delhi- Closing date and Time of | 21082023 at 11:30 AM, All other information as 6| Total other Comprehensive Income for the period| ~ (239.41) (540.96)|  (258.58)| (1,258.24) y ) 9 1gh 1S prop : ‘randey
110031,have changed my Tender available in NIT on IREPS 7| Paid-up equity share Capital (Face Value of Rs. repay the amount mentioned in the notice being Rs. 2,94,93,786/- plus unapplied interest
name to Sunita Gupta,perma- 1. Bids are tobe submitted onfine only, . 10/- each) 7729 7729 7729 7729 @13.05% p.a. w.e.f. 01.05.2023 minus recovery if any within 60 days from the date of receipt
nently 2. Tenderer’s must register on Ir!I:I-.an F'.a_llwa'_-,ls. E- . . ' ' ' ' of the said notice.
: Procurement System {|[REPS) site i.a.www.ireps.gov 8| Reserves excluding revaluation reserves (5,829.80) ) _ o )
0040680206-7 in for participating in e-tender system. Necessary as per balance sheet of the previous accounting year The borrower having failed to repay the amount, notice is hereby given to the borrower/
Website where tender  |changes, Comigendum/Addendum if requirec, would || o | Faming Per Share (before extraordinary items) Guarantor and the public in general that the undersigned has taken symbolic possession of
,sanjay Gupta,s/o Late bid can be submitted  |bepostedonthissitaonly. £% 10/- each the property described herein below in exercise of powers conferred on him/her under
Sh.Ladale Sharan Gupta,R/0 3. Bidders will be able 1o subrmit their anginallnevised (0 Ui- each) - i ) i i "
X/3661, Street No.4,Shanti bids up to closing date & time only : a) Basic EPS (0.31) (0.70) (0.33) (1.63) | | Section 13(4) of the said Act read with rule 8 of the said rule on this 25™ day of July of the year
Mohalla,Gandhi Nagar, Delhi- EH’JE”;:L:f;ﬂi‘ﬁjﬁjﬁ;:‘fﬂ;ﬁcg'ﬁjﬁcﬁ;ﬁ;““5 b) Diluted EPS (0.31) (0.70) (0.33) (163) | | Two Thousand Twenty Three. B | |
110031,have changed my Period of completion |12 e o e date of e of Laller of Accesiancal | Theabove is an extract of the detailed format of Consolidated Unaudited Financial Results for the quarter sndeg| | | ne Porrower/ Guarantorin particular and the public in general is hereby cautioned notto deal
name to Sanjay Kumar Gupta : : : - 30th June 2023 filed with the Stock Exchanae/s under Requlation 33 of the SEBI LODR Reaulations. 2015. Thel | with the property and any dealings with the property subject to the charge of the Bank of
I Costof lenidet docisnart MIL une iled with the Stock Exchange/s under Regulation 33 of the | egulations, .The : .
permanently. o full format of the unaudited results for the quarter ended 30th June 2023 is available on the Company website] | Maharashtra, 28/14 East Patel Nagar, Delhi-110008 for an Rs. 2,94,93,786/- and interest
0040680206-6 1. The reference time for all the above activities is 11.30 hours on the above mentioned "www.pragbosimi.com" and on the Stock Exchange website i.e. www.bseindia.com. thereon (less amount recovered after 01.05.2023).
date For PRAG BOSIMI SYNTHETICS LTD. —
I,MWIOOHI ISDINI(IRI/KEISDGS;A(/)IWLIOII 1D 2. In case the intended date for opening of tenders is declared a holiday, the Sd/- DESCI’IPtIOh of the Immovable Property
0-56- ,La tenders will ba opened on the next working day at the same time., ) . RAKTIM KUMAR DAS : . . th
Bahadur,Sastri,Camp, Tender No.: 172-Sig-TW-NR-T22 Date; 28,07, 2023 sapspiagl | Place ..Mumba| Whole Time Director Equitable Mortgage of Office Space No. D.CG4 1102 at 11 Flo-or at DLF Corporate
R.K.Puram,Sector-7,Delhi- Serving Customers With A Smile Dated : 27.07.2023 DIN NO.: 05115126| Greens, Sector - 74A, Gurugram, Haryana, in the name of Mr. Manish Kumar Pandey
110022,declare that name,of Sd./-
mine and my,wife has been Date: 25.07.2023 Mukesh Kumar
wrongly,wrltten_ as KHALID Place: Delhi Authorised Officer: Bank of Maharashtra
and VERONICA in

my,minor,daughter ALISHA
NAAZ aged,16,years in her-

FORM A
10th-Class POOMNAWALLA FAIINIVE /A
Educational,Documents.The e s Ti= (FORMERLY KNOWN AS MAGMA HOUSING FINANCE LIMITED) POSSESSION NOTICE PUBLIC ANNOUNCEMENT
actual name of,mine and [isrua G, A P REGISTERED OFFICE : 602, 6th Floor, Zero One IT Park, Sr. No. (FOR IMMOVABLE PROPERTY) [ Under Regulation 6 of the Insolvency and Bankruptcy Board of India
791, Ghorpadi, Mundhwa Road, Pune-411036 (Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

my,wife are MOHD KHALID
and VERONICA EKKA.

0040680177-9

e

Whereas, the undersigned being the Authorised Officer of Poonawalla Housing Finance Limited (Formerly known as Magma Housing

. - . . e , _ : FOR THE ATTENTION OF THE CREDITORS OF
Finance Limited) of the above Corporate/ Register office under the Securitisation and Reconstruction of Financial Assets and BRIJ GOPAL CONSTRUCTION COMPANY PRIVATE LIMITED

Enforcement of Security Interest Act, 2002 (hereinafter referred as the “said Act”) and in exercise of the powers conferred under Section
13 (12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a demand notice below dated calling RELEVANT PARTIGULARS _

ing

(CIN: L65993DL1987PLC028669)
Regd. Office: 18/14, W.E.A., Pusa Lane, Karol Bagh, New Delhi-110005
Phone no.: 011-41450121

1 Ik TeAd ORI Ud e F,
HROT Y A TS S g 9
JeEd X fe ¥ W gafERa

BHAGWAN R/0-22,Auchandi upon the below Borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice. Name of Corporate Debtor BALI EH]HF. l'.‘[llSl'HlJ[:tlﬂl COMEPANY PRIVATE LIMITED
Road,Bawana,Delhi- . The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned 2, | Dt of incorparalion rCurp:lrdlr: ..-e.;lu ht.ﬂ.prl 2009 _
110039,declare that,name has taken possession of the property described herein below in exercise of powers conferred on him/ her under Section 13 (4) of the said 3. |Autharity under which Corporate Deblor s | Ragislrar of Campanias. Dl
of,mine and my,father Actread with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on the dates mentioned herein below. narorated | ragistered
has,been wrongly,written as The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property, 4 '"':'13'5'[73|E' 'ﬂE'r'""f 'r"f ¢ Limisac Liability | UT0200DL2008PTC 189053
MANISH KUMAR VASHIST and will be subject to the charge of Poonawalla Housing Finance Limited (Formerly known as Magma Housing Finance Limited) the amount] || 'enification Mo, of Corpoeste Debtor |
: ; 5. |Addresz of he regitered office and Registered Office: A - 752, Shevaji Appdt., Sectar TR
SHRI BHAGWAN VASHIST in i princpal oifica (if any) of Comporaba Dabdar | Bohini, Deki- 110085,
my,10th-Class The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the e i any, P N Corporats Offica: 21h Floo, Vikas Surva Shopsin
Educational,Documents.The secured assets. Details of Property taken in possession are herein below. Malmul N, 18, Malr!glarn Pabats. SE'L:{_E HE_"Er
actual,name of,mine and SR]  NAME OF POSSESSION_DATEOF AMOONTIN— New Dethi - 110085
my,father are MANISH NOJ| BORROWERS s TAKEN DATE DE?JITJSL%BI'TC DEMAN(ESN)OTICE &, | Insobwency commencement date in 2Tth July, 2023
VASHIST and SHRI BHAGWAN TP ECE N PR Or RESTOERTT _ : respect of Corparate Deblor
SURESH, LOAN NO. HF/0245/H/19/100103 R e F P "
0040680177-8 K FLAT NO. GF-1 ON GROUND FLOOR BUILT ON| p4g7.2124 09-05-202 RS.1920642371- (RUPEES NINETEEN LACY | - [ESimaec dete of closure of nsaivency | Z3rd Janary, 2024 (1807 day from e date of
SUNITA | PLOTNO. 179 ADMEASURING BUILTUP ARCAS63| TWENTY THOUSAND _SIX HUNDRED FORTY el ' e T By T
|, Md Sanjad AIam/Md Sahjad TWO AND THIRTY SEVEN PAISAS ONLY B. |Mama and Regetraion numiber of ke Mukesh Kumar Jain
Alam,s/o-| I 59 FI. FALLING UNDER KHASRA No- 301 PAYABLE AS ON 09/05/2023 ALONG WIT ol feasional acing as Interin | Reg. No.: SBBI/IPA-DD1P-P-0196042020-2021/13089
am,s/o-Inamu SITUATED AT AKASH VIHAR COLONY INTEREST @ 12.5 P.A. TILL THE sl st ol sl b : -Z
Haque,R/0.WZ-235,B/A-1, (AKASHWANI) IN VILLAGE SADULABAD PARGANA REALIZATION. swition Professinel AR vl uplo: 11.06.2008 _
Upper-Ground,Inderpuri, & TEHSILLONIDIST. GHAZIABAD (U.P.). "THE SAID 0. | Address & email of the interim resoiution | T-1, 3rd Floar, Front Right Partian, Panikaj Arcade.
Delhi-110012,have changed PROPERTY'"BOUNDARIES OF professional, a5 registenad with the board | Pocket MLL, Piol Mo, 16, Sector-5, Dwarka, Dell -
my name to Shahzad Alam LAND/FLAT/PLOTAS UNDER: EAST: PLOTNO. 180 - | 110075. E-mail: fcafcs1$@gmail com
permanently. ‘é"gSTﬁ VACANTPLOT gORTH: GROUND FLOOR 10| Address and a-nail Lo be used for Mavent Restructuring Services LLP,
UTH: 20FT. WIDE ROAD cormaspandence with the Inderim B-29, LGF, Lapat Magar-Nll, Delks 110024
0040680160-10 Husl.il.[r::::lr! Professional E-mail'lh:':irp I'1|1:||1 n:!ialrnnstmctin:w"% mail.zom
2 ARVIND | ALL THAT PIECE AND PARCEL OF HOUSE NO. LOAN NO. HL/0245/H/14/100059 P Gl iz — wbdruc e sl : it 2
I,Jitender Kaur w/o0 Meet | KUMAR, | 6/2110, MEASURING 92.25 SQ. METER, SITUATED| 2407-2024 15-02-2023 RS 3313506.70 (RUFEES THIRTY NINE LACS 1.| Last date for submissicn of caims 10th August 2023
Singh,R/0 M-67, WZ-114,Hari ABHISHEK | ATRESIDENTIAL COLONY VAISHALI GHAZIABAD, AND SEVENTY PAISAS ONLY) PAYABLE AS 12 Clasms-:ufu:redms.-fm_g.-. Ll_"l:]uf clause (b | Mot Applicabls
Nagar,Clock Tower, Delhi- DHAMA, | TEHSIL & DISTT, GHAZIABAD, U.P; ON 15/02/2023 ALONG WITH INTEREST of sb-sechon [BA] of section 21, ascarianad
110064 have chanaed m SEEMA, | HEREINAFTER CALLED THE "SAID 14.05P.A. TILLTHE REALIZATION.  AND | | b Irienim Resalufion Professianal -
’ ) g y SANJAY | pPROPERTY".BOUNDARIES OF LAND/FLAT/ LOAN NO. HL/0245/H/14/100060 3| Names of Insolvency prafessionals iderified| Not Applcable
name to Jatinder Kaur,perma- TYAGL, | p| OT IN RESPECT OF THE SAID PROPERTY AS R G AL In actas authorised representative of creckiors
nently. ,NF%";,’{RU UNDER: EAST: H.NO. 6/2/69 WEST: H.NO.6/2/71 AND FIFTY NINE PAISAS ONLY) PAYABLE A __|inactass{ihresnames for each dass)
0040680160-8 CTURE | NORTH: PUTLA RAOD SOUTH: PARK ON 15/02/2023 ALONG WITH INTEREST 14| () Relevant forms and (a) Web link: hitps:/fibbi govinenihomeidownioads
16.05P.A. TILL THE REALIZATION. (0 Details of authorized represeniatives | (b) Mot Agplicable
, Nimesh Kumar Bansal S/o 3| SANJEEV, | ALL THAT PIECE AND PARCEL OF RESIDENTIAL LOANNO. HF/0179/H120/100162 am maa e
Ramdayal Gupta R/0 Antriksh ‘| TReENU | PROPERTYAREAMEASURING 313SQ. YDS. OUT| 25.07-2023 09-05-2023| RS.1180164.71/- (RUPEES ELEVEN LAC Notice (s hereby ghen that the National Company Law Tribunal, Delhi Banch{il, ardered the
golf view-1, B-702 sector-78, SANJEEV, | OF TOTALLANDAREAMEASURING 529 5Q. YDS., EIGHTY THOUSAND ONE HUNDRED SIXT commancament ol a _Eu:ll,.l..rdlﬂ Insolvency Resolilisn Process agains! Bri] Gopal Consiruction
Noida, Gautam Budha S1/34. PAYABLE AS ON 09/05/2023 ALONG WIT The eradiies of Bril Gonal Contrution ¢ Privaie Liinitadt sta harabiy callad Lioas 15 &k
Nagar(U.P)-201301 have MUSTKIL NO. 48. KILL NO. 5/2,6.7/1 KITA 3 RAKBA INTEREST @ 16.5 P.A. TILL TH & Cradiloes of B Laopal Lons O RURITY E T L SN NN YWY OO L i
chanaed mv name to Nimesh 16 KANAL 0 MURLA KA 7/128 SHARE RAKBA LAND REALIZATION. AND their claims wilh proal, on or bafone 108h Asgust. 2023 % tha Inbaim Resolilion Prolessioral at the
g y AREA MEASURING 529 SQ. YDS.,SITUATED IN LOAN NO. HF/0179/H/21/100135 correspandance addrass mentianed sgairst enlry Mo, 10 anly.
Bansal for all future purpos- THE WAKA MUJA PRAHLADPUR MAJRA DING. E81?§41§|9|Z)%53/A R#PE“E,E Hsd),j[')-é‘gg EI-IIEI\?E The Fnancial crediors shall submit their diaims with proof by elecironic means ooy, All ather creditors
es. TEHSIL BALLABHGARH AND DISTRICT AND FIVE PAISAS ONLY) PAYABLE AS O midy sLibmi ctaims with proofin person, by post or électronic means
0070855598-1 FARIDABAD, HARYANA.AND BOUNDARIES OF 09/05/2023 ALONG WITH INTEREST @ 15.7 A financial credilor belonging fo & class (Mol Agplicable), &= lisled against the antry Mo, 12, shallindicate
THE PLOT EAST-RANVIR NORTH- ROAD WEST- P.A. TILLTHE REALIZATION. its chpice of suihorized represantative from emong fhe thres insolvency professionals listed ageinst entry
DIGAR SOUTH-RAJEEV Moo 1340 act as authorized representzive of tha class Mot Appicabla]in Farm CA
- Submission of false or misleading proof of claims shall attract penaltias.
: ~ PLACE: GHAZIABAD, FARIDABAD POONAWALL S VUTHORIZED OFFICE ook g i T o Ik K J.*‘ﬂ
R o Fivd YR e o DATED: 29.07.2023 (0] 0] LLA HOUSING CEL ntenm Resolution Professionsl for Brij Gopal Construction Company Private Limi
e et & 24, HIA T, - 9l (FORMERLY KNOWN AS MAGMA HOUSING FINANCE LIMITED) CDvate : 2807 2023 | Place: New Delh Regn. Mo IEEI-'lF'.ﬂ.-ul:|1.'|P-F-.|:|1gﬁn.gugu-gum.'1_:=,-:md
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37k 9 M SIS W1 AR 3R Email: moongipac@gmail.com, Website: www.mongipa.com
{21 31 HE T T E
Sd/- STATEMENT OF STANDALONE UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED JUNE 30, 2023
INDER Z{gi‘:ﬂ (Amount Rs. in Lacs, except per share data1
Enrol Number D/2600/22 S. Quarter Ended Year Ended
No Particulars 30.06.2023| 31.03.2023| 30.06.2022| 31.03.2023
VAo Unaudited | Audited | Unaudited| Audited
T TR0 1| Total Income from Operations (Net) 112.67 39.81 75.18 198.26
IKRAMMUDIN, R/O A-83, NEAR BADI 2 | Net Profit/Loss for the period (before tax, Exceptional and /or 92.89 (65.15) (196.51) (225.65)
IDGAH, CHATTAR PUR, SOUTH Extraordinary ltems)
DELHI-110074, do hereby severe 3| Net Profit/(Loss) for the period before tax (after Exceptional and/or 52.89 65.15)] (196.51)|  (225.65)
all her relations and debar her son . :
Mohammad Asif and his wife Shehnaz Extraordinary items)
and their children from all her moveable 4 | Net Profit/(Loss) for the period after tax (after Exceptional and/or 48.01 (61.98) (120.64) (152.01)
and immovable properties due to their Extraordinary items)
ihoohaviour,  Amone  dealng Wi 5 | Tolal Comprehensive Income for the period [Comprising ProfitLoss 180T (6198)| (12064)|  (15201)
responsibility, my client wil not be for the period (after tax) and Other Comprehensive Income(after tax)
re;pfnsible of their any dealing/acts I 6 | Paid-up equity share capital ( face value of Rs. 10/- each) 305.48 305.48 305.48 305.48
whatsoever. T q : :
7 | Reserve (excluding Revaluation Reserve) as show in the Audited 160.64 312.66 312.66 312.66
Ch,N: izz Lsm‘jtlfa(x:;cgt:;mbe, . . I Choose SuU bSta nce | balance sheet of the previous year)
Block, Saket Court, Delhi . 8 | Earning Per Share (EPS) (of Rs. 10/- each) (for continuing and
S over sensatlon° discongnued operat(ions)) ( . ’
a) Basic 1.57 (2.03) (3.95) (4.98)
PUBLIC NOTICE Inform your opinion with b) Diluted _ 1.57 _ (2.03)_ _ (3.95)__ (4.98)

My clients Bishan Singh Malik
S/o Bhagwan Singh & Saroj
Malik W/o Bishan Singh Malik
both R/o 74-75, 3rd Floor,
Pocket-16, Sector-24, Rohini,
Delhi-110085, hereby disown
their son Ashish Malik.
Henceforth they will not have
any right/share in my client's
properties and my clients shall

H H H NOTES :
credlble lournallsm' 1. The above standalone Unaudited Financial Results for the quarter ended June 30, 2023 have been reviewed by the Audit

Committee and approved by the Board of Directors at their Meeting held on 28" July, 2023,

2. The above is an extract of the detail format of the Standalone Unaudited Financial Results for the quarter ended June 30, 2023,
filed with the Stock Exchange under Regulation 33 of the SEBI (Listing Obligation & Disclosure Requirements) Regulation 2015.
The complete format of the above Financial Resultis available on the Stock Exchange website (www.bseindia.com) and company's
website (www.mongipa.com).

For and on Behalf of Board of Directors of
MOONGIPA CAPITAL FINANCE LTD

Call

not be responsible for his acts. Sq/-
Sd/- S.S. Malik (Advocate) DR. POOJA JAIN
C-1/121, Sector-11, The Indian Express. & TP . Place: New Delhi (Whole Time Director)
Rohini, Delhi-85 For the Indian Intelligent. " E‘ﬁ!{fﬁfﬁ{ﬂﬁ?ﬁﬁ@ Date: 28/07/2023 DIN : 00097037
PUBLIC NOTICE

Genaral Public i harshy informed
that my clients SH. NEM CHAND
SHARMA 5/0 LATE DEVI PRASAD
and his Wife SMT. KALASHO DEVI
A/ 274, Blirn Gali, Vistas Magas,
Shahra, Delhi-1100G2 have severed
all their refations with their davgvar
omt, WARSHA SHARMA (divorces)
and her son DAKSH SHEMA as
Warsha Shemais a characteress dy,
Bty bath clients hase disowned and
debarrad their =2ad daughiar and har
som trom all their movable and
immewatle properties. Ay parson
dealing with aforesaid Smt. Varsha
Sharrma and Sk, Daksh Sharma 50
smt. Varsha Sharma will do sp &
hisfher/their awn risk and
responsibifties and my clients will
nol be responsible for any act, deed
or dealing dene ar condiscted by Smi
Varsha Sharma and Sh. Daksh

Charmma
IFCHIT BHANDARTI
Diade: Z7-07-2023 CNTTOCATE]
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Whilst care is taken prior to
acceptance of advertising
copy, it is not possible to verify
its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its nevvspapers
or Publications. We therefore
recommend that readers
make Nnecessary iNnquiries
before sending any monies or
entering iNnto any agreements
wvith advertisers or otherwise
acting on an advertisement in
any manner whatsoever.
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